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INTEGRATION OF STATR FoRces

*1282. Th. Laksbman Singh Charak:
Will the Minister of Defence be pleas-
ed to refer to the reply to starred
question No. 738 on the 13tk March,
1953 regarding the integration of
Jammu and Kashmir State forces and
state how far this matter has pro-
gressed?

The Minister of Defence Organisation
(8hri T'yagi): The integration has not
yet taken place but certain problems
which will arise as a resuit of integra-
tion are under examination. Some sug-
gestions for dealing with the interim
situation, in case the integration is de-
layed, are also under consideration.

BMPLOYMENT BEEGHANGES

#1283, Th. Lakshmam Singh Charsk:
(a) Will the Minister of Home
Affalm be pleased to state whether
any special instructions have been
given to the Heads of the Depart-
ments and the Ministries of the Gow
anment of India to refer certain
categories of vacancles % the Employ-
ment Exchange whenever vacancies
arise?

(b) £ so, what were the precise
instructions given and whether the
instructions are being atrictly observ-
ed by the Heads of the Departments
and Ministries?

The Deputy Minister of Home Affairs
(Shri Datar}: (a) and (b). Yes. In-
structions are in force that all
vacancies other than those to be filled
through the Union Public Service Com-
mission or by open competitive exami-
nations or by normal departmental
promotion should be notified to the
Employment Exchanges and filled by
candidates omominated by them. These
instructions are subjiects to the follow-
ing exceptions:

(i) Where the Ministry of Home
Affairs have, for special
reasons, allowed a different
procedure to be followed for
filling such vacancies

(ii) In respect of vacancies reser-
ved for members of Scheduled

Castes. Scheduled Tribes or
Anglo-Indians Ministries and
Heads of Departments have
been Instructed to advertise
and send intimation to ap-
proved Associations represent-
ing such communities. Ap-
pointments in such cases are
allowed to be made even other
wise than on the nomination
by Employment Exchanges.

Government have no reason to hold
that these instructions are not general-
ly being observed.

FINANCING AGRICULTURAL OPERATIONS
INU P,

*1284. Shrt H. 8. Prasad: Will the
Minister of Finasee be pleased to
state whether the Reserve Bank of
India has made any provision for
8nancing Agricultural operations
and marketing of croos of co-opera-
tive societies in U. P. in the year
1953.54?

The DPeputy Minister of Finance
(8bri A. C. Gaba): Yes, Sir. In its tar~
get figures of allotment the Reserve
Bank of India bas allowed for a figure
of Rs. 2 crores for financing seasonal
agricultural operations and marketing
of crops in the Uttar Pradesh during
1953-54. A credit limit of Rs 39:6
lakh to be avaited of through the Uttar
Pradesh State Cooperative Bank under
Sections 17(2) (b) and 17(4) (a) of
the Reserve Bank of India Act, 1934,
has been applied fgr an¢l sanctioned up
to the 4th December. 1953.

Curzr ELection COMMISSIONER

*1285. Shri K, C. Sodhia: W:ll the
Minister of Law be pleased ‘o state
the period of deputation of the Chief
Election Commissioner out of India
and the terms thereof?

The Minister of Law and Minority
Affairs (Shri Biswas): The period of
deputation of the Chief Election Com
missioner to Sudan was from the 3rd
March, 1953, to the end of December,
1953, or tiil he finishes his work there,
whichever was earlier, A statement
mentioning the terms of the deputation
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is placed on the Table of the House.
{See Appendix V, annexure No. 51.}

Forts or CHITTORGARH AND Kum
BHALGARH

*1286. Shkri Ralwant Sinha Mehta:
(a) Will ‘the Minister of Edacation
be pleased to state whether it s a
fact that the forts of Cbittorgarh
and Kumbhalgarh in Rajasthan have
been declared as monuments of na-
tional impertance?

(b) If so, when were they taken
over by the Central Government and
what progress has been made so far
as regards their maintenance and
repairs?

(c) How much money bas been
spent so far on each of them?

The Minister of Education and
Natnrai Resources and Scientific Re-
search (Mautana Azad): (a) Yes.

(b) Since 1st June 1953. Special
repairs to Naulakha Bhandar and Rana
Kumbha'’s Palace in Chittorgarh Fort
are under progress. The entire work of
repairs to Chittorgarh Fort will take
3 or 4 years more to complete. The
Kumbhalgarh Fort has been inspected
and repairs thereto will be undertaken
in due course.

(c) A sum of Rs. 15,000 was spent
during 1952-53 on repairs to Chittor-
garh Fort. As the work is in progress
It is not possible to give exact expendi-
ture incurred during the current finan-
cial year.

MiL(TARY NURSING SERVICE

*1287. Shri K. Sohrahmaayam; (a)
will the Minisfer of Defence be
pleased to state whether it is a fact
that about 75 nursing officers have
been selected for commission in the
Military Nursing Service?

(b) If so, have Government in
curred any expenditure on their
training?

(c) What is the salar¥y om @which
they will be started?

The Deputy Minister of Defence
(Sardar Magithia): (a) Only 52 candi-
dates were selected this year for com-
missioning as Nursing Officers in the
Military Nursing Service.

(b) No, as the candidates selected
are already trained.

(c) Rs 325 p.m, exclusive of allow-
ances which work out to Rs 80 p.m.

SO01DIERS’, SAILORS’ AND AIRMEN’S BOARDS

*1288. Sbri Hem Raj: (a) Will the
Minister of Defenee be pleased to
state the number of soldiers’, sailors’
and airmen's boards functionming in
the country?

(b) Have Government appointed
any Committee for their reorganisa-
tion?

(c) If so, bas its report been re-
ceived and what are its main
recommendations?

The Deputy Minister of Defence
(Sardar Majithia): (a) 187.

(b) Yes,

(c) The report has been submitted
to the Government. It would not be
in the public interest to divulge the
recommendations of the Committee as
they are confidential.

FORBIGN CHRISTIAN MISSIGNARIES

*1289 Sbri Deheswar Sarmah: (a)
Will the Minister of Home Affairs
be pleased to state whether the
foreigners who have got tRemselves
registered in India. bave to notify to
police if they go from one place to
another inside the country on busi-
ness or holiday?

(b) It so, does this condition of in-
forming poiice apply in the case of
all foreigners including Cbristian
Missionaries?

Thbe Minister of Home Affairs and
States (Dr. Katju): (a) Foreigners
other than tourists or who are in India
only in transit are required to notify
their movements in writing to the
Police if they prapose to be absent from





